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CENTRAL ADMINISTRATIVE TRIBUNAi/LUCKNOW BENCH LUCKNOW

Original Application No., 371 of 1992

/

Km. Neeru STrarma « . « « « « o « s o « « « o Applicant \

vVersus

Union of Ipdia & OtFers « « « « « « « « « . « Respondents~"

Hon'ble Mr, §,N. Prasad, Member (Judicial)

The applicant ras approached this tribumal
upder sectiom 19 of tre Administrative Tribunals Act,1985

with the prayer for directime the respondents to eive
employment to the applicant on compassionate ﬁround‘ané

for further directigg the responfients to rslease tle
gratuity for which the desceased Tilak Raj was entitled
amourting to Rs. 5,600/-(wrich was due to credit of the

deceasedé Tilak Raj).

2. _ Briefly stated the facts of the case,interalia,

| are that the applicant’'s father namely late Tilak Raj

g

was workinme as Travellim9 Ticket Examirer urmder the
jurisdictiom of the resgonrdent no. 3 and he died on
20.3.1982 in harness leavine behind the applicant, as her

B .
sole leﬁal reir. It has further heen stated that akathe

_time of death of Aforesaid Tilak Raj, the apsplicant was

minor and on attainimQ the majority she submitted the
y :
application on 19%.4.1989 to the respondent no. 3 for

giviag tYer employmert on compassionates erouneé. It has

further been stated that 4

all the claims arisi%f due
to death of the aforesai€ Tilak Raj nave:beem’said to the
applicant exceptine the amount of eratuity to the tune

of Rs. 5,8600/-. It has further beser stated that the
impuéﬁeé order dated 6.3.1991 whereby the claim of the

applicant regarﬁin@ her appointment on compassionate
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ground, has been rejected, is not speaking order in as
much as no reason has been siven as to why thre amplication
of ttre applicamt has been rejected.

3. I have hear#é the learned counsel for the
applicant ard have perused tﬁe papars annexed thereto.

4, " Tre learned counsel for the applicant while
drawinéamy attention to the contents of the apslication
and papaers annexed thereto has stressed that tre impugned
order dat=é 6.3.1991 passed by the responfent no. 3 (
D.R,M.Nortkera Rgilway,Qﬁazﬁatgaﬂ§¢Luckmbwyiig AOR -~
reasoned amd:>non-speakine order and has been passed

mechanically without considering thes salient fsatures
~ considering the ™ ~

of the case and Without/extant rules and re?ulations
~ v ’ '

in this regard and as such the resgondent no. 3 bs
further directeé to decide tre matter of the applicant
in accordance with law keepire im view the extant rules
ang rggulatioms and orders in this reeard, by reasoned
and swpeakine order.

5. ~ This is noteworthy that the impuened order

flatecd 6.3.1991 reads as follows :-

"Your case of appointment on compassionate
§r0u¢45‘has been examinad by the competent
authority in Head Quarter's Office,but it is

regretted that the same has mot been aereed. tol"
As quoted above,a perusal of tﬁe impuened order itself
reveals that the responﬁent no. 3 has not considered
the extamt rules and reéﬁlatioms ané orders of the
Railway Board in this reeard and has not even eiven
any reason. for rejectimgjthe aprlication of the
applicant. A perusal of the paraeraph 8 of the
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arplication of the applicant shows that the agplicant
Fas passed the Intermediate im first Division.

*. 6. It is well settlesd that eVenﬂénladministrative
order which decides the rieht/claim of an individual
stould be spzakine and reasonzd order as enunciated im
the ruline reported 'in 192Q§§2/L.Qg9,mgmg 329-330,
Vinod Kumar Mittal( Petitilner) Vs. Union of Ipdia and

otrers . (Respondents)

~ang " ,
7. Trus, in view of the above,!keepimg in view
/ all the aspects of the matter,l find it expedient tlrat

the ends of justice would bz met: if the respondent
no. 3 (D.R.M.,Northern Railway,Hazrateanj,Lucknow) is
dirsected to re-consider the mattzer of the apslicant

pA ~
regardimg givingj amaployment to her#(in compassionate
eroumnd, commensurate with her aptiéhie apd ability,
kezpine in view the extant rules and reeulations and
orders of thz Railway Board's in this reeard and also
to consider ths matter of payment of ératuitynpo”phe,,\
RSN

agplicant after makine necessary enquiries and verifgations:

anﬂ“éﬁju@tihg$>all the dues if any still lyine outstandine
’AL‘? /LL’-»M;MIE{L orgl %pep/%nj 1_7\7(0‘-/ “~

asainst thre afpresai@ Tilak Raiqlwithin a period of
three months from the date of receist of the copy of
this judeement; anrd I oréder accordinely.

3. The application of the applicant is disposed

of as above. No order as to costs.

Membar (Judicial)
Dated: 1.1.1993 //f??;

(RKA)




